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Sh. J. Nagar alongwith Sh. Pratik J. Nagar, Advocates for the transferor
company. Sh. Dhirendra Kumar proxy for the OL is present.

In the second stage motion petition, the learned counsel appearing for the
company informs that the statutory period for hearing of the petition is 30 days from
the date of publication of notice. Hence, further hearing to be fixed on or after
completing 30 days of the date of publication of notice. We agree with such

contention,

Meanwhile, the RD and OL to file their representation affi davit/report. Hence,

Dated:08.09.2017 Sri H.P. Chatu n:edi, Member (Judicial)

the matter is fixed on 20" September, 2017.
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